
QrtUAiuwtn 31 MARCH 1956 O fti AiuiPirt iS«6

Shri M. C. Shah: Govemment have 
eonudered this question in all its as* 
.pccte, and they have come to the 
conclusion that the orders should have 
effect from 1st April 19S6.

Shri T. B. Vittal R ao: May I know 
whether the extra financial liability 
that will be involved has been worked 
out. and if so. what it is?

Shri M. C. Shah: It will come to
something like Rs. 26 to 28 lakhs.
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Shri M. C. Shah: I do not know 
how that question arises out of this 
question which deals only with the 
house rent allowance. TTie question 
of dearness allowance is a separate 
one. If the hon. Member gives me 
notice. I shall reply to that.

Shri Velayndhan: The Minister sta
ted that it took a long time to arrive 
at a decision, and that the matter was 
hanging fire for some years. He also 
said..........

Mr. Speaker: We have heard all 
that he has said. What is the hon. 
Member’s question?

Shri Velayndhan : The Minister can 
give long answers. So. could we not 
also ask long questions?

Mr. Speaker: Nobody ought to take 
so long. I shall ask the Minister 
hereafter to be very cryptic, if that 
will satisfy hon. Memb^s.

Shri Velayndhan: He said that a 
decision was taken..........

Mr. Speaker: He has said all that. 
What is the question ?

Shri Velayndhan: May I know
when the decision to give effect to this 
dearness allowance and bonus allow
ance was taken? The minister stated 
that it will come into effect from the 
1st April 1956.......

Shri M. C. S h a h There is no ques
tion about the dearness allowance or 
the bonus allowance being given. I 
am afraid the hon. Member has not 
understood the question well.

N e w  I n d ia  F is h e r ie s  L t d .

*1035. Shri Siddananjappa: WiD
the Minister of Finance be pleased to 
state:

(a) whether an Indo-Japanese con
cern under the name of New India 
Fisheries Ltd.. has been registered m 
Bombay to exploit fishing potentiali
ties in Indian Waters with modem 
equipment;

(b) if so. the authorised capital and 
paid-up share capital of this concern; 
and

(c) the capital of the Indian inte
rests?

The Minister of Revenue and CivO 
Expenditnre (Shri M. C. Shah):
(a) Yes, Sir. The company’s fish
ing activities will, however, be res
tricted to operations beyond seven 
miles from the coast line of India, 
and further the company will not fish 
in the Gulfs of Kutch. Cambay and 
Mannar, Palk Bay, Pamban Channel 
and such other areas as may be spê  
cified by the Govemment of India

(b) The authorised capital of the 
company is Rs. 1 crore and paid-up 
capital Rs. IS lakhs.

(c) 51%, i.e., Rs. 7,65.000.

Shri Siddanajappa: Is there any 
Govemment participation in the share 
capital?

Shri M. C. Shah: No.
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Mr. Speaker: That is a suggestion 
for action. Does it come also under 
ahimsa'f
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P ay Scale

*1036. Dr. Ram Subhag Singh: Will 
the Minister of Home Albun be pleas
ed to state:

(a) whether it is a fact that Gov
ernment. propose to raise the upper 
limit of the Indian Police Service pay 
scale; and

(b) if so, the reasons for it?

The Minister in the Ministry of 
Home Affairs (Shri Datar): (a) and
(b). The matter is under considera
tion.

Dr. Ram Subhag Singh: May I
know whether at the time of consider
ing this matter. Government will also 
have in view the proposal that is be
fore the country to impose a tax on 
the total wealth, and to place a ceiling 
on the individual income?

Shri Datar: That is a question for 
the Finance Ministry to consider.

F oreigners in I ndia

*1037. Sardar Iqbal Singh : Will the 
Minister of Home Affairs be pleased 
to state:

(a) the number of nationals of 
foreign countries who have been 
arrested and imprisoned by the courts 
on a charge of unauthorised stay in 
India since the 1st January. 1955; 
and

(b) the period of imprisonment and 
the amount of fine imposed in each 
case?

The Minister hi the Mhiistry of 
Home Albirs (Shri Datar): (a) and
(b). A statement is laid on the Table 
of the House. ISee Appendix VI. an- 
nexure No. 3.]

Sardar Iqbal Singh : May I know 
the names of the countries to which 
these nationals belonged?

Shri Datar: All foreign countries, 
excepting the countries of the Com
monwealth.

Sardar Iqbal S in ^ : May I know 
the number of persons who have re-
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fused to .go back to their respective 
countries, after serving their senten
ces? .

Shri Datar: We request them to go 
If they do not go. then naturally they 
are prosecuted and then convicted. 
That is the usual procedure.

Sardar Iqbal Singh: May I know 
the number of persons who have re
fused to go back to their respective 
countries after serving their sen
tences?

Shri Datar: I have not got that in
formation.
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Shri I>atar: They have been given 
punishments by the court for their 
unauthorised stay in India. In some 
cases it is quite likely that the offence 
may have been repeated. In such 
cases, while giving sentence, that fac
tor is taken into account.

Sardar Iqbal Singh: May I know 
the number of persons in this list, who 
belonged to Pakistan?

Shri Datar: This has nothing to do 
with Pakistan. Pakistan is not a 
foreign country under the Foreigners 
Act. It is a part of the Common
wealth; and Commonwealth countries 
are not considered as foreign for this 
purpose.

Shri Velayudhan : May I know whe
ther there is any case with the Govern
ment of India, in which a foreign na
tional has settled down in India, has 
married an Indian, and they have got 
children, and whether any of them 
has been asked to quit India recently?

Shri Datar: Residence is a far-cry 
from the commission of offence.

Shri Keshavaiengar: May I know 
from which countries the maximum 
number of nationals stayed here un
authorised?




